CT\ Ratedie 15.7.93
Q:Q, mn. m. A, am. J.hl.

Heard the learned counsel for he partles. The

learned counsel for the respondents submits that sins€ the
date of receiving the spplications appearing in the Givil
Services (mlinir‘w:y) h-\l.na‘unn; as ‘been exgended upto 2.3,93
andl the applications of the app.ucantt were received Before
that date and consequently, the applications have awdady been

- accepted by the U.P.5.C, so in that view of the matm}. At has
been submitted that these applications have now become
infructuouss These facts are aduitted by the learned counsel
for the applicant.

Consequently, considering the submission and in vie
‘of the facts that the applications of the applicantis ‘have g
been accepted by the U,P,.5.8.5es a resylt of the oxWon of t
the date for ruceiving the gpplications far Qooaxin‘ in che @
Civil Services (muumry) Examination, 1993}, these appiicati
ons have now become iniructus and the result, thmfﬂ, is
that they are dismissed as infructuous.
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